
I Shri Amar Nath 

2 .5.96 	Shri N.L.Paswan, Registrar Incharge 

Defects 	pointed out in 'col. No.6,10, 

11 and 21 of the scrutiny report. Defects be removed 

by, 15.5.96. 
* I 

tf 	 ( M, L, Paswa n 
Registrar I/c 

2/15.5.96 - 	 Shri. M L. Pawan, Registrar Incharge. 

Leaed Counsel for the applicant is psent. AU 

defects removed. Let it be registered and placed before 

	

..-_ 	 the Hon'ble igench for hearing on admission, fixirLg 

KL 	04.06.96. 

(M.L.Paswan) 
PKL 	. 	. 	 Registrar I/C. 

	

'. 	4595. 	 None for the parties. 

- 	 Let thi.-case be adjourned to 10.7.96 
. 

for hearingon.adrnissiOfl. 

4 
- 	 N.K. Verma) as, 

... -. 	. ..... 	. 	 - 	Member () 
4 .1 10 	 i. 7.96. 	Counsel for the applicant 	Shri S.N.Mishr3, 

- 	 List it tomorrow i.e. 11.7.96 for hearing on 

admission as prayed for by the applicantt counsel. 

/css/ 	 . 	 (N.K. Verma) 

rienber () 



) 

. S , 

- 294/96 

5.1 12.7.96. 	Counsel for the applicnt : Shri S.N.Mit3C 

'V 

Heard learned counsel for the applicant. 	\ 

admit. Issue notices to the respo—ndents returnb.la. 

	

within six weeks. 4fter the re'ply)  tj 	plicnt shall 

have liberty of filinQ rejoinder, ir.:an:, within two 

weeks thereafter. Let this case be pu€ up before the\ 

Reqistrar I/C for completion of, pleadinqs and pl.acinr, 

the same before the D.B. as, and whet the éiMe is - 

available. 

- 	 • 	Member 

H 
- 	•' 	 6 

- 	 • 	(1 

p 	
5 	 - 



6/16.9.96,. Sri, S. P. Sinha, Dy. Registrar i/c, 
.... 

- 	 The learned counsel for the applicant as well as 

respondents are absent. This case has been listed before the 

Dy. Registrar I/C for completion of pleadings and placing the 

same before the D. B. as and when available.vjde order no.5 

dated 12.7,96. Bk On perusal of record, it appears that the 

/s has not been filed as yet 1n spite of fact that the 
/ 

.............ôn'b1e .Court made the rule retuable by 6 weeks. The re- ui- 

sites does not appear to bn have been filed as yet. Under the 

curcumstances , let this case be placed again on 26.9.96 for 

filin the requisites as well as W/s. 

S. P. Sinha) 
Dy. Registrar I/C 

7/26.9.96 	 Sri.S. PSinha,..D.y, Registrar I/C. 
..*. 

The learned COUflsl:•for the applicant is present and suthilts 

that he filethe reqi..Usites for issuance of noticesarid 

:r 0tes have been Issued jq accordingly. Respondents are 

unrepresented. W/s,::ha.. pot beenfiled. Though ofder has been 

made, rule returnable by six weeks. In the circumstances 

31.10. 96. i fixed for placing before the Hon'ble Bench for 

further djttjon. in the meantime, the respondents will be 

at liberty to file their W/s. 

S. P Sinha ) 
Dy. Registrar 1/ 



8/31.10.96 

9/16.12.96 

-. 

SKJ 
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• 

Counsel fr'the applicant : None. 

Counsel for the respondents : ShriSC.Dübey 

Shri S.C.Dubey, learned Addi. Standi 

Coux$el for the respondents prays for four weeks tine*. 
for filing W's in the matter. Prayer ganted. 

/Ljston 16.12.1996 for hearing. 

(D.Pur ayastha) 	 1 	(LpSh 
Member () 	 k.... 	Memher(Al  

hri .ishra, counsel for the po1icant 

IroUneato  
(.Purkayastha) 	 ITA.D.Sah) 

:4emoer(J) . 	 MemOerI 

	

10/28.02.7 	 Lt it on 1205.1997 for hri ,V 

(v..Mehtra).'.'. 

s 	 . 	
V iC e--ha irma 

-:.• 	,. 

11 	 - 

. 	
• 	Lit on .29.7.97 for heai g 

	

12.5.97 	
: •. 

c11 
(V.N.Nehrotra) 	 r 

Vice- Chirman 

12 
29.7.97 	 . List 	17.9.97 for hear 

: 

(U.N. 1ehrotra) 
Vice-Chairmi 

/ 
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List it on 21.11.97 for hearing. 

IN@  

(U.N. f1ehrotra) 

Vice-chairman 

List on 29.01.1998 for hearir. 

(V.N.Mehrotra) 
Vice-chairman 

15 	
S 	 - 

29.1,,-98 	 List on. 273.98 for hearjn • 

CM 

	

- 	 ( 	P1h6tra) 
VCe.Chejrman 

• 

	

1/27. O9 	 'request of ha cone1 for the app1icantl 

adjourned to O..O6.198 foheariflg. 

(v.N.Mehrotra) 

SKI 	/ 	Merrber(A) 	 •'-' 	ViCe - Chairflfl 11 
17 

3.6.98 	• 	List on 3.9.98 for harin 

CM: 	 • 
-i 	 •N. Mehrotra) (L..R.K.Prasa 	 Vice-chairman 

MernberIA) 
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On the requst of Shri S.C. Dubey, 

Additional Standing CounseL for the Respondents 

4 weeks' time is allowed to file Written Statement. 

Rejoinder, if any, be filed within 3 weeks 
I 

thereafter. List on 30.11 .1998 for hearing. 

( L.R.K. Prasad ) 	 ( V.N.Mhrotra ). 
tmber (A) 	 Vice-Chajzman 

	

19/30.11.98 	List on 26,02.1999 for hearing, 

SKJ
(Lakshrnan Jha) 	 (L.R.x.prasad 

	

- 	- t Membez.(j.)\ 	 Memb er(A).  1 q7 ' 

2O/0702230 None appears.ôj1bajf of the either Zide 
also has not been filed so far. Let it be listed 	:. 
10.02.2000 for  hearing, In case - nobody appea rs on 1eIf 4  
of the applicant on the next date;  it will be dismsaed 
for defau4, 

(S.i4arayan)/V.c. 

21./ 10,2.2000. 	
• 

On the request, let it be listed on 13.3.2000 for 

hearing. 

85/ 	(L,. Hfl NLIINR) 	 (S.. N.RAYAN) 
IINBR () 	 VIC-CHIRf1MN 

22.j 13.3.2000. 

Ic B / 

For want of time, hearing is adjourned to 28.4.2000. 

(L. 	HI1 NG LIMN1) 	 :':, 	 (s. JRYAN) 
FiEM&:R () 	

: 	
iIC-CHiIR1N 

 

ld/3 .9.98 

SKS 



4 
23./ .28.4.2000. 

OA - 294/96 

For want of time, hearing is adjourned to 31 .5.2000. 

55~~ 

	

/C8S/.:. (L.R.X. PRASA 	 . 	 (S. NARAYArSJ): 

	

MEMBER (A) 	 VICE-C HAI RM AN 

24 
31.5.2000 

v1' 

	

CM 	 . List on 3.8.2000 for hearin. 

(L.R.K.3PraSad) 	 (s.tar(jan) 
Merrer (A) 	 V e C air n 

25/3.8.2000 Nxe for theparties. 

	

\ 	List it for hearing on 4.9. 2000. 

( L.Hrninglia.ná ) 	 ( Lakshrnan ha ) 
M. 	MemJr (A). 	 Memr (j) 

26.. 
4.9.2000 	For 

want of time, list it on 23.10.2000 
CM 

ror fleag. 
- 

(4t-imig iiria) 
M(A) 

- 

A401--1 
(L. Jh a) 

M(J) 

'f2i.1o.2oOo 	None for the applicant. 
Shri V.M.K. Sinha, SSC, for the respondents, 

In view of the order dt. 7.2.2000, the 0 
is dismissed for default. 

SR(/ ia na) 

oeJru- 

( L. Jha 
Me!nJr(J) 


